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BEFE ThE ,N2RPiL MMMSTRMVE TRIBUNPL 
iANGAILE BENCH : BANGALCRE 

DAPDT±iIS THE SEVN DAY OF JANUARY 1993 

Present: 

Hon 'ble Justie Shri P.K. Shyamsunder ... Vice tháirmaa 

Hoalble Shri S. Gurusankaran ,.. Mamber (A) 

• 	- 	 APICATI ?3.376/1 992 

Sri 1. Deva Krishna Rao, 
Son of M. Janaj i Rao lat, 
aged about 42 years, 
watch Maker, 
515, ritry Base Workshop, 
Ulsoor, Bangalore, 
residing at No.6, Arab Line, 
A-street, Richtond lbwn, 	 . 
Bangalore-25. 	 . 	 ... Aplicant 

(Shri M.S. Ananda Rama ... Advocate) 

V. 

1. . The Union of iia 
represented by its Secretary, 
Ministry of Defence, 
NewDelhi. 

The Director of Electrical 
Engineerirb,

5 5, 

	. 

01 

(aseWorkhboP 
fdisO09 	Almr--8. 	 .•. th 

) .cj 	
(Shri M.S. Padmarajaiah ... Advocate) 

This application having ca7ne up for adiiission before this 

Tribunal today, Hon'ble Justice Shri P.K. Shyamsundar, Vice thair-

man, made the folloring: 
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1; This is an application by a watchmaker working in the defence 

establisnt whose services ceased follng an oer made in 
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a departmental enquiry grounded on dereliction of duties. The 

disciplinary authority having found that the applicant was WhQ1.ly  

irregular in attending to his duties as a watchmaker being of. 

the view that his continuance in the said post was wholly unpro-

ductive thought, it fit in the interest of the department that 

his services should be terminated. Probably taking into consi-

deration his long incu±ency in office instead of inflicting 

a nore severe punisnt the authority passed an order of onpul-

sory retirement. That was way back in the year 1979 and fran 

that order the applicant unsuccessfully appealled to the depart-

mental appellate forum. That appeal came to be disposed of in 

the year 1982. We are told for disposal of the appeal required 

a mandamus being issued to the appellate forum by the FIon'ble 

High Court of Karnataka in a writ petition filed by the peti-

tiorier. Whatever that may be the departmental appellate forum 

in opliance with the direction of the Hon'ble High Court dispo-

sed of the appeal in the year 1982 aud that appeal also went 

against the applicant. 

2. Surprisingly for 10 long years the applicant appears to 

have been lying lo,i for he did not lift his little finger to 

join issue regarding termination of his employment by the  order 

of cupulsory retirement. At long lasi: he has now made a vain 

V. 

	

	effort to resurrect the controversy that must have becce mute 

nearly a decade ago. When we asked why the present provocation 

for assailing the impugned order of compulsory retirement, his 

learned counsel suhuitted that the retiLral benefits having been 

settled only in  the year 1991 he had now taken recourse to chal-

leaging retirement order itself. 
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3. We are not satisfied with the explanation given by the appli-

cant. Merely because the deparbient takes its own time to grant 

retiral benefits that cannot p9ssibly afford a cause of action 

to challenge the retirement itself. If anything,~may be the appli- 
cant can askfor correction of that order but taking que from 
the delayed settlement of his retirement benefits he cannot go 

back and reopen the issue relating to his canpulsory retirement, 

that has long since became concluded and a decade later he cannot 

revive that controversy. On this short ground of the challenge 

being delayed, there being no reason Liuth less a gcxxl reason 
for overlooking the lethargy attending the applicant now in this 

behalf we think that this application aust fail on that . ground 

We accordingly dia-niss this application on the ground 

P *%ches. 

applicant's counsel says that all the dues payable b 
governnent are not yet settled. 	If that is so, we direct 

the authorities to take action to settle the controversy, if. 
any, regarding panent of any eiolunenth liJce pension etc. if 
still due. 	We . direct the respondents to take action in that 
behalf and put' an end to this controversy within a period of ,  

three Lonths fran the date of receipt of a copy of this orders 

(A 
	 VICE QtIRN ThU CY 

SECTION OFFICEN 	\ S 
CEIVTF4AL ADMINISTRATIVE TrnuN, 

AOrnONAL UENCN 

bsv 
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O6 32/394/FIN 

To 

Skri J Devakrie-lins Rae 
Rx T No 1041, Watcaiaker 
WO. Sari M Ja.naji RaG, 
N. 6, Aral Line, I.- Street, 

- 	hem on d I
]Cm

own, 
560 025 

g 

RGIsTERD/AK DUE 
15 Sena BeSt Welk skep 

515 Ariy Bse Worsmop 
nalore - 560 00 CP 

o Mar 9; 

SELEENT OP PENSIONARY LEFflS 

Beferace (s) Your letter dated 21 Jera 93  addressed to 
Array EQ ad COpy to ti.i5 unit and Secretaxr, 
Miflistir of Defence, New Delkj, 
() OAT Order dated 7 Jan 93 an tie subject. 

2. 	In this connection, your attention is drawn to DPDO, 
Banjalore..42 letter No Ps/7560/Ai3U dated 23-9.-919  Wiereiu, it is 
stated that your pension kad mean re-fixed as per IV Py c3isio* 
rep art at Rs 375.00  from 1-1-86 and arreare ef pen sien aiount in 
to Fts 2301.00 were also paid an 26-3-7. Now you are drawing a 
ensio* of Rs 375,00 p.o. and relief at the rate of 83 i.e. fts 311,00 
ms, you are drawth a total pension of kib Gi 6.00 as on date md 

not Rs 81.00 as cor4tended by you In pare 3  of your above letter. 

- 39 	lissing on the IV Pay conission 'eport, coutatioi of 
received under CODA (P) Alld corriendu 

No a/Aoc7c/52/ 1991 dated 20 Nov 91 and a cuA of Rs 5415.00 ked 
been paid to you. In this connection, please refer to -ti5 office 
letter No 50632/394/Pm  dated 04 Dec 91, 

In view of the ai.ove, it is cler that Wtever sount due 
to you were paid in time, 	earlier t:an tie order of the CAT 
referred to aove end nihin & is out st an d ing £r payaent. 

Ience, the :atter Apy be treated P.s c1oed. 

Yours altkruiiy, 

C 	 * 
(S alialcrobort') 
SVO 	 - 
Accounts Officer 
for Coiandant & 

Copy to:- 

i) D EhE (Civ-') 
) Master Genera of the For informtion with reference 

Ordnance Branè4,t ) tre letter dated 21 Jan 93e 
Anry Hesdauart s and Ar.y EQ lette± No W034$/ èr 
DiIQ Po8t New Dei - 11 

) Tie Secrete, 	 Pa 
3lsck, New Delhi 	

Gen/Ew Civ-2 date d 26 PcI 93. 

Minlst 	of Defene, 1Soutb 

/ 



CENTRAL ADMINI5TRr'nJE TRiBUNL 
BNGLUIE BEiCiR 

SecondEloor, 
Comtfiercial Complex, 
Ind.iraager, 
Bangalore-560038. 

31/9Oated: 
4 OCT1993 

APPLICTjON No(s)37 

APPLIC NT 5: j j' k hr fp RESPONDENTS: 

TO. 
edc 	S.  Aj Ise WJ&j 

• 	 • 

•• 	kt•g rjntKck,TTU, 	 • •• 

cL1 4 1 4tA 1Ot4 

kekaff COPY 0.  

' 

l iT 

ub.ject:— Forwarding of copjes of the Order passed 'by 
the. CentràFAdminjstrative Trjbune.l,Bangalore. 

Please find enclosed herewith a copy of the 
OROER/T-Ay/INTEflIM ORR, passed by this Tribunal in the 	• 
above said application(s) on''9-0.-

-JV

. 	T 	 • 

JUD ICIAL BRANCHES. '- 

gm* 	
( 
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8(1FO[: tHE CENTRAL ADMINISTRAT WE TR 18 UNAL 
S 	 BANGALORE BENCH, 8ANCALE 

DATED THIS DAY THE 29TH OF SEPT. 0 1993 

Present: Hon'ble Justice Mr.P.K. Shyamsundar Vice Chairman 

Hon'ble Mr.V. Ramakrishnan 	 Member (A) 

CONJTEMPT PETITION NO.31/93 

J. Deva Krishna Rao, 
Aged about 42 years, 
Watchmaker, 
515, Army Base Workshop, 
Ulsoor, 
Bangalore 	 Applicant 

( Shrj M.S. Anandaramu - Advocate ) 

V. 

Shri Briq.R. Sridharan, 
Commandant, 
515, Army Base, 
Workshop, Ulsoor, 
Bangalore - 8 	 Respondent 

this contempt petition has come up today 

before this Tribunal for admission. Hon'ble 

Justice Mr.P.K. Shyamsundar, Vice Chairman made 

the following: 

OR D ER 

It seems to us that there is no material 

at all on the basis of which we can take action 

against the respondents for disobeying the 

directions of the Tribunal given in O.A.No.376/92 
IN 

'. 

(( •' i- 	.\iisposed off on 7.1.1993. This application aeaf! 

)jppears tobe a sequel to the order passed in O.A. 
\ 	 1/ 

referred to above. In that O.P., this is what we 

said 
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The applicant's counsel says that 
all thd dues payable by the government 
are not yet settled. If that is so, 
we direct the authorities to take action 
to settle the controversy, if any, 
regarding payment of any emoluments like 
pension etc. if still due. We direct 
the respondents to take action in that 
behalf and put an end to this controversy 
within a period of three months from the 
date of receipt of a copy of this order.tt 

2. 	Now the applicant who is before us tells 

us that action has not so far been taken by the 

responDents to settle 'i-s emolufweflt5 like pension 

etc. It seems to us that the applicant should have 

made a definite claim and asked for the settlement 

thereof immediately. Even now we do not know what 

exactly is the amount that is due to him by way of 

retiral benefits. In the circumstances, the 

applicant is directed to quantify his dues and make 

a claim for settlement in terms of the directions 

given under this Tribun3l's order dated 7.193. 

We are sure if such a step is taken, the grievance, 

if any, Of the applicant will be sat sfactorily 

redressed. In the circumstanCf5, we see no reason 

to proceed further in the matter and direct this 

application shall stand disposed off as unecessary. 

. 	
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MEPBER(A) 	 VICE CHAIR1N 

SCJI ua 	 Q 


